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(c) whetber Government are aware 
thot North Kortn eXI'OriS to Communht 
China several items imported from India; 
and 

(d) if so, whether North Korea has 
heen approached in this malter ? 

THE MINISTER OF FOREIGN 
TRADE AND SUPPLY (SHRI B R. 
BHAGAT): Ca) and (b). J\ >!atement is 
placed on the Table of the House. [Plaf~d 

III Library. :'ee No. LT.303/69]. 

(e) No. case of re·export of any Indian 
commodity by DPRK to China has come 
to Ihe notice of the Government of India. 
Undrr the trade and payment arrangements 
concluded on 9th December, 1968, the com· 
modit;'s exchanged between the two parties 
are ror con!'umption in their respective 
count,ies and are not to be re-exported. 

(d) Does not arise. 

Indo- CeyloD Economic CO'operatloD 

*450. SHRI P. C. ADICHAN : 
SHRI SHIVA CHANDRA 

JHA: 
SHRI [NDRAJIT GUPTA: 
SHRIKM.MADHUKAR: 
SHRI DEVEN SEN: 
SHRI SRADHAKAR 

SUPAKAR: 
SHRI B. K. DASCHOW-

DHURY: 
Will the Minister of FOREIGN TRADE 

AND SUPPLY be pleased to state: 
(a) whether the questIon of evolvinll a 

common market between India and Ceylon 
was discussed at the meeting of thc Joint 
Commitlee on Economic Co-operation held 
in January this year in Colombo; 

(b) if so, the outcome thereof; 
(c) the precise structure of the Com-

mon Market as ellvil'led in the pro-
posal; 

(d) other subjects discussed in the 
meetinl ; ond 

(e) the decisions arrived at ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK): (a) The Question of evolving 
8 Common Market between India aDd 

Ceylon, as such, was not discussed at the 
first meeting of the Indo·Ceylon Joint Com-
mittee on Economic Co-operation held io 
Colombo in January. 1969. 

(b) and (e). Do not arise. 
(d) and (e). The subjects discussed 

and decisions taken at the meetin. of the 
Joint Committee, are indicated in the Com· 
munique issued after the talks. A copy of 
tbe C.)mmunique is placed on the Table of 
the House. Ll'laced ill l.ibrory. Se. No. 
LT· 304/69]. 
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Promotion or Ha.dlcran. Indr .. lry In GuJ.rat 

2651. SHRI NARENDRA SINGH 
MAHIDA : Will the Minister of FOREIGN 
TRADE AND SUPPLY be pleaaed to 
s tatc ; 

(a) whether there I. any scheme for 
promotion of the handicrafts industry in 
Gujarat durioll the current year; 

(b) if 10. the details tbereof, Indicatinl 
its lay·out and the aSli,tance IIranted by 
Government ror the purpose and the item-
wise annual production of handicraft. indu-
stry in Gujarat; 

(c) wherher 'ny Ichem. for promo-
tiOD of handicrsf" indu,try In Gujnat dur-
in8 the Fourth F've Year Plan hIlS been sub-
mitted by the Gujarat Government; and 

(d) if ao, tb. brnad derail. tbereof 7 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK) : (a) Yes, Sir. 

(b) A statement showing the details of 
the schemes (or promotion of the Handi-
crafts Industry in Gujoral, indicaling its 
lay-oul and Ihe a .. istance granled by 
Governmenl, i. given in Annexure I laid on 
the Table o( tbe Hou,e [I'/a<ed 'n Library. 
Su No. L 1- 305/691. The item-wise annu-
al production of handicrafts in GlIjarat is 
not available. 

(c) Yes, Sir. 
(d) The hroad details of Ihe Scheme are 

annexed (Annexure II). 

A.quisillon nf Property of ZanzIbar Indian, 

2652. SHRI BABURAO PATEL: W,ll 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the total value of assets by way of 
immovable properlie, of Indians livinM in 
Zanzibar acquired by Ihe Government of 
Tanzania SiDce 1964; 

(b) whether any compen"tion ha. been 

offered to the Indians for seizing Iheir 
Properties and if so, the amount offered; 

(c) whether there have been more for 
feiture. of property during the laot Iwo 
yean; and 

(d) the steps taken by Government to 
help the dispo .. essed Indians? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DlNESH SINGH): (a) 
II is "very dilli.ult 10 ascertain the exact 
value of immovable pr0r>erty of pc"on, of 
IDdlan oriain which hus been confiscated 
by the authorities in Zanzibar since 1964. 
It is, however, estimated thut these persons 
had even sometime back luffered a los. to 
the extent o( about III crore. of rupees in 
the process. Almost all such perSODS .r. 
holders o( British passports. 

(b) These properties have been confis-
caled in terms of a Presidential Decr .. 
I .. ued by the Zanzibar Government in 
March. 1964. No compensation has beon 
p.id to the owne ... 

(~I Yea. Sir. 
(d) The Government of Indi.. hav< 

teken up Iht, mailer with the Government 
01 Zauibar OD levoral oco;altODI. 

It may be stated here that the repatri-
.tes entering India from the Island are 
allowed to avail themselves of all concess-
ions granled by Ihe Goverment o( r ndl. 
under the Jlberalised Transfer of Residence 
Rules to enable them 10 set up their homes 
all over again and to earn a livelihood in 
IndIa. 

Indian Traders Aft'ected by tbe Policy of 
.. Kenyanisation" 

2653. SHRI BABURAO PATEL: 
SHRI OM PRAKASH TYAGJ 

Will the Minister of EXTERNAL 
AFFAiRS be pleased 10 state: 

(a) the number of Indian traders and 
their tolal inv,,-,Slment affected by the latest 
"'Kenyanlsation"' orders canceling trading 
licenses of IDdlans In Kenya; 

(b) the sa!ienl features of the Trade 
Licensing Bill of Kenya, which came into 
force. on the lsi January 1960, with the 
.alegories uf basic goods iD which trade by 
I ndian, is banned and with names of areas 
where banned; 

(e) whether il is a fact Ihat the Kenya 
delellate to Commonweallh Conference 
c.tegorically staled 11t"1 Kenya Government 
had no intention at all or going blCk on 
its policy of withholdin~ work. traJe and 
resilience permits to Indians; and 

(d) Ihe rcasons why we do not opeDly 
announce a ··Come Back. Home" polk)' to 
all Indians overseas seeing tbat their small 
Dumber would not make much difference 
10 Ihe SOO·million citizens and their million 
problems alreldy wilh us 7 

THE MINISrER OF EXTERNAL 
AfFAIRS (SHRI DINESH SINGH) : (a) 
Precise information about Ihe number and 
investmenl of Indian traders in Kenya i. 
nOI available. 

(bl The salient features of the Trade 
LicensiDK Bill of Kellya which came into 
force on 1st April, '968, are: 

(i) that all business should be licensed; 

(ii) that as far as possible only Kenya 
citizens should be permitted to 
enadlle io busiooss of.ltside tbe 
urban areas; and 

(iii) that tradina in speci6ed cOlllmodi-
ti.. should, a. far u proeticable, 
be restricted to tbe citizens of that 
cOUDtry alone, 




